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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

RAMA fOA./ PrA.L___\ 	 19 

)V 1' )'zth i\t 	Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

Adv. for tha 
Respondent (s). 

Ali 



0 • 	. / 462/90 

Shri V.V.Uur1idharn Naü 
Commanaer Works Lngineer 
ihuj, District Kutch. 

Versus 

Union of India 
Through: 
The Secretary, Ministry 
of Defence1  Govt, of India, 
New Delhi. 

Station Cornmandnt (Army) 
Station Head Quarters, 
Near Hanuman Camp, 
Shah ibaug, Ahmeabad3 

Garrisou Engineer (w) 
Near (;amp Hanuman, 

ixe Lommander Works Lngineer 
Bhuj, District Kut 0jt5) 

5. area Accounts Office, 
Controller, Defence Accounts 
Southern Command, Jaipur-6. Respondents. 

Coram : Hon' Die Mr. ii.i.Sirigh 	Administrative Member 

Hon' ble Mr. R.C.Bhatt 	: Judicial Member 

ORDER 
Date: 7/ 2/1991 

Per: Hontle Mr. 1.1.S rgh 	: Administrative Member 

and 	Heard Mr.C.H.Vora, learned counsel tor the applicant. 

/ir.P.S.Chapaneria tar Ir.P.M.k:ava1,ledrfled counsel for the 

respondents. 

The applicant had even a personal legal notice 

dated 13th July, 1290  by the respondents whichapparantely 

did not :iISt-ithe t'ieply betore filing of the original 

application. It is noticalthat the application has been 

prepared some time in the month of August, 1990 and submitted 

tar reyisteration on 11.10.1990. As such we feel that the 

respondents 	not have sufficient time to deal with the 

personal legal notice dated 13th July, 1990. We feel that 

this application can be finally disposed of with a direction 
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to the respondents to suitably deal with the notice 

in accordance with the law and rules and give a proper 

reply to the applicant within a period of one month 

from the date of receipt of this oraer. In case 

the applicantLstfll lettany grievance he can approach 

the proper forum again. we hereby finally dispose of 

the application accordingly. 

(R.C.Bhatt) 	 (M.M.Singh) 
Judicial Member 	 Administrative Member 


